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Coram : Hon'ble M. P.M. Trivedi 	: Vice Chairman 

Hon'ble Mr. P.M. Joshi 	: Judicial Member 

14/3/1989 

Heard Mr.K.K.Shah and Mr.N.S.hevde learned 

advocates for the applicant and the respondents. 

Pending admission, issue notices on the respondents 

to reply on admission and interim relief within 15 

days from the date of this order. The case be posted 

on 28.39for admission and interim relief. Diiect 

service allowed at the request of the learned advocate 

for the petitioner. 	
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